W P(C) No. 410 OF 2001

| TEM No. 4 Court No. 1 SECTI ON X
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Wit Petition (Civil) No.410/2001

KULDI P SI NGH Petitioner (s)
VERSUS

UNION OF | NDI A Respondent (s)

( Wth Ofice Report ) ( For Final Disposal)
Wth

W P( C) No. 521/ 2002, W P( C) No. 523/ 2002, W P( C) No. 524/ 2002,
W P( C) No. 525/ 2002

Date : 31/10/2002 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE Y. K. SABHARWAL
HON BLE MR JUSTI CE ARI JI T PASAYAT

For Petitioner (s)
P. H Par ekh, Adv.

.M N. Rao, Sr. Adv.,
. Prom | a, Adv.

. A P.Jyotish, Adv.
For Respondent (s)
.Soli J.Sorabji, AG
. Dhruv Meht a, Adv.
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M.V.G Pragasam Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

WP. (c) 525/2002. Response to be filed by the Uni on@®
(6600660066006 60600

of India within 8 weeks.
Li st thereafter.

W P. (c) 410/ 2001. Learned Attorney General @@
(660 0606006000600660066:
submits that Bill for bringing about the necessary anmendnent
in the rules has been tabled. According to the proposed
Bill wth regard to the cal cuation of the pension, 5 years
will be added to the nunber of years, the Judge has served

in the Supreme Court, where he has been appointed directly
from the Bar, for the purpose of determ ning the amount of
pensi on payable. M. Parekh contends and in our viewrightly



. SP1

that it would be logical that instead of 5 years, the period
to be added should be 10 years, inasmuch as same is the
period prescribed by Article 124 (3) (b) for a |lawer to be
eligible to be considered for appointnent as a Judge of this
Court. Odinarily, no nmenber of the Bar would be directly
appoi nted as a Judge of this Court unless he has put in at
| east about 30 years of practice. This being so, giving
credit of only 5 vyears seens to be insufficient. The
| earned Attorney Ceneral may kindly consider this aspect and
take appropriate action.

To cone up for further directions after eight weeks.

We hope that by that tine the necessary anendnents
will be carried out.

Remai ning Petitions to come up after eight weeks.

To be listed before a Bench of which Hon' ble
M. Justice Y.K  Sabharwal is a Menber

(Vijay Kumar Sharma) (S. L. Coyal)
Court Master Asstt. Registrar



